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CENTRAL ADM]I\ ISTRAT IVE TBIBUNAL
’ B}\NGALORE BEI\CH ‘

.Second Floor,

.y

- Commerciel Complicx, .

o _ ' ‘Indirenagar,
quieu 2 plication No 5 of 1995 in BANGALORE - 560

-
Lo

:'Dtated:v' 15 MAR 1995 -
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APPLICATI;CN NO. 795 of 1994,

| APPLICANTS: Smt.C.H. Janaki,

v/s. 2

‘RESIENDENTS Secretary,Deptt of Telecommunications,
_ ﬂ New Delhi. and another.
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1. 'ﬁ Sri.n.S ﬁnandaramu,&dvocate,
. | No,27, First Main,First Floor,
Chandrashekar Complex,
K Gandhinagap,BangaIOre~9.
20.  ﬂ

. Subject:~ Ferwardlng coples of the Orders passed by the -
C Central Administrative Tribunal,Bangalore-38.
——=XXX===

. Please find enclosed herewith a copy of the Order/ <
Stay frder/lntrrlm Order, passed by this Tribunal ‘in the above;‘
; mentloned appllcatlon( ).on Seventh ﬂarch 1995,.
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CENTRAL ADMINISTRATIVE TRIBUNAL
? ' BANGALORE BENCH:BANGALORE

l B i REVIEW APPLICATION NO,5/95 IN

9 r BRIGINAL APPLICATION NO,795/1994

DATED THIS THE SEVENTH DAY OF MARCH,1995

MR. JUSTICE P.K. SHYAMSUNDAR, VICE CHAIRMAN
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Smt, Janaki C.H,,

u/o. Late Balakrishna Gowda

Green Garden Cross Road

Belthangady, Dakshina Kgnnada 4 ‘
DlStriCto ' eees ARpplicant

(ay Advocate Mr. M.S. Anandaramu)

Vso'u

o The Union of India
represented by its Secretary
to Government, Dept, of Tgle~
communicatiens, Sanchar Bhavan
New Delhi, -
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i. The Deputy General Nanager‘
- Dept, of Telecommunications
. Telecom District, 01d Kent Road :
i Mangalore - 575 001, eeees Respondents
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I have conﬁidered this application
méde ror a review of the order passed in 0.A, No.795/199é
dlsposing it off on mer;ts on the 6th September, 1994.
The applicant herein is also the appllcant in
tpe orlginal applicatxon out oP which this revieu

?
mplxcatlon arises, The applicant is the.u1dou of

a%deceased employee vho 9n the date of his death was

nothing more than a casual employee. However, when

h% acquired the temporary status the man unfortunately

. died*with the result the review applicant, vidow of
|
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by belng dlsmissed
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2. It is also to be noticed that the
reviev applicant had been given an appointment on

compassionaté grounds only tor the réason

- that the lady could not'be given any'ramily pension

by virtue of not being eligible ror the same,
While dismissing the 0.A, it was held that the

quondam empldyee not having been confirmed regularly

in service, his dependent was not entitled to any

family pension. Houwever, the review applicant has

now relied on a dGC131on of a Single Judge of

the Karnpataka Admlnistrative Tribunal in Ramakka Vs.;
State & Another (1994 KSLJ 648). In that case t hesy,’
question for éonsideration uas uhetha: tﬁe'uife‘of f“

as the‘dependent of an employee appointed on

~ probation'and uho'had completed one ysar of dualifying

service was entitled to the benefit of a pension
or not., It has been held therein that since the
appllcant's husband was on probatlonaat the time oF
his death the man hav1ng completed

one year'! s serv1ce, treated as quallfy1ng seerce

for purpose of pension under Rule 228 of the K.C. Sx&§,<

the applicant was entitled for family pension, ‘The "
case herein is dlatlnguxshable ag the Rules tor-

grant of ramlly pens1on herein being dlfferent, the
petitioner thus derives no assistance from the
decision cited above. This being the‘only pojnt
raised for cadsiaeration in this review abplicatioh, .

it stands rejected without notice at the admission

tage, : ),
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APJKe SHYAWSUNIAR) ~ =~ "
VICE CHAIRMAN
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CEITRGL ADHINISTR&TIVE‘TRIBUNNL
' BAEN.DRE BERH:BREN.BRE
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,_,*P ICATION uo 795 1996 o

om:o THIS TI'E SIXT H MY 0!’ SEﬂT EMBER. 1994

_;}atg,Justico,p.x.”Shygnsundgp,:yxcifcﬁggtllh  1
 Sat. Jenaki CoH. o -
W0. Late Balakrishna Gowda-
Green Garden Crosse aoad _

Belthangady _
Dakshina Kannada oistrict. . eeecee MApplicant

(By Shri H.S. Ananderamu, Advocste)

Vs,

1+ The Union of India .
represented by {te Secretary
to Governament
Departeent of Toloconmunications
‘Sanchar Bhevan, New Delhi.

2. The Deputy Gensral manager
Depertment of Telescommunications
Telecom District, 0ld Kent Road e -
nangaloto - 515 a01. - esesese ReSpondents

(By.Shri Ge Shanthappa, Advocate)
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(mr. Justice P.K. Shyamsundar, Vice
Chairaen)
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2, 'The applicant is the widow of & Casusl Mazdoor
who died after he was conferred with temporary status but
| admittodiy before his-aétvices‘uero :egpxarieea.‘ Although

tho nan worked a8 a Casual nazdeor linc. 16.8.1992, he was

able tu secura the temporary status with offoct from 1.10.1989 ”
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L Bangalore Bench
Bangalorg

,tnuporaty otatua and uns uot'togularii abibrbod.'

) POnuionaty henofito.

_ died befors regularieation and whan he wae still @ Cesual

oapioyad. ~4n -!ac% ths :situati.cm TS faru che 13 concerned
“prayer for pensionary benefits could not possibly be granted

‘that vieu‘o? tho matter, this hpﬁllcation’eeeking pensionary & '

.
B

) Sectuon Ofﬁcaj_,//"/”l—7 A 'fd —_—

' Central Administrative Tribunal

and uhilo h- s -orking at th. tlnporary otatu: lcquitid,

ho unfortunatoly chd on 15.4.1993. Thera ie no- disputo

!bout thst uhon tho sen diod ho had boen confartod only uith
The uiden :
aftor the death of hot husband mads an application seeking ;;'
The oopartmant‘vido ‘Annexure-A1 dated

4.6.1993 endorsed that in the fnstant case har husband having

mazdoor who had scquired only temporary status, the pension
tuloamdoes not parmit granting her any pensiorafy bensfits,
Had éhmy-thc san been confirmed or'rgénlariaod; the applicant.
would havo<got.aono-k1nd of-pansionary*benefitaa»=8ut' ~
unfortunately, he appaats to hava died heforo hs could bs
tegularioed. ln that oituation tha dopartnont tngtets ita
1nab111t1 to accade to the uidou's rnqueat for pansionary
benafits but instead had offersd to omploy either tho widow

1 am

or eouobody from the fanily on compassionate ground#.

“told that the appiicant haa sincé sacurad an eppointment in

tho s.ticulturo dapartment end 1! right aou gainfully
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,icunggjpofhpﬂ aa~;t-uouldjhav¢”§opn-othctgiﬁiiiﬁaytﬁhf‘ , i ii*

in view of ths pension rules not parmitting the seme. In

benéfitc is held to bs untensables.

3. _For the reasons mentioned aforasaid, this

application fails and 1s disniasad. No coéte. _ :
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" VICE CHAIRMAN



